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The following Judicial Magistrate I-‘irs: Class of We-tt District, Delhi will work as Duty Magistrate on the
dates noted against their names. It is enjoined upon the Duty Magistrate to hold trial of accused persons involved in petty
cases whenever necessary and to attend to all urgent matters, such as recording oi dying declaration etc. whenever such
matter is placed before them. They should always be available in their homes on the day of duty.

On Sundays, Second Saturday and other holidays. they are reqtzired to reach to court by 11:00 AM and

remain there up to 05:00 PM or till the disposal of remand and other misc. woflt LVi'liCi'lCVCr is iater. On working days Duty
Magistrates shall remain in the court till 03:00 I'M. ‘the duty Magistrate would be assisted by his/her own stall‘.

Sr. i.\lat11t:oi'Lhe.ludiCi:!lMagisteraleliirstfllass T working igotiday "Room Na
'\° days t 1' ‘ . t - .._. _

01 iivls. Deekslta Mudaan, 1.d. JMFC (Mahila Court) 05 91.191926 353
ER/o ll. No. 517. Sector 29. liaridabud, llaryana 121008 .
i . .

0?! .Ms. Shivangi Mangla. Id. JM1=C(Nl Act 05) ug,1Q-ggg5 503
ll/o House No. 90, Upper Ground I-‘loor, Pocket 4 8: 5, Sector 23, llohini Delhi. ‘ (Mahatma ii"-Xlm

i ' ‘ ' Gandhi's - Block)
‘ Birthday)

__.__
03 Sh. Anshul Singhal, Lt]. JMI-‘C-04 Q3 10.1925 255

ll/o I-‘lat .\lo. ‘I06, KKD Judicial Residential Complex. ’l'_vpe IV,
Knrkarduum, Delhi H0032

0

9" Sh. léaurav $inga1,ld. JMI-‘(I (N1 Act) 0’? (J4 39,2025 04
ll./0 rial .\'o. 202, Autthhay Apartments, Sec ‘I, Sontpttt llaryana (Sunday) (CllA~l]

05 Sh.Sl-tashank Nundan llhatt, l.d.JMl-‘(Z 02 02> I0-2026 -
1 R/o H104, Naveen Apartments Dwarlta, Sector 05, New Delhi 1 10075 06-10-2026 , 356

" t - - 2 .
95 IMs. Shrutj Shurma-ll, Ld. JMFC (Mahila Court-2) 07 10 207,6

ER/o A 2 I5/‘l9/ill, Near l-Zkta !\parunertt_ Paschim Vihar, V 153
:Nenr Jwala lleri Market, Delhi

U7 Sh. Viittts Matlaan, l.(.l. JMFC-O7 08.19.2025
,,. i ll/0 linose .\m. rte, Village Sewli, t=.o. Jalthauli, ‘

,l'.S. Rll.i,$UI1i]'li|1-131023 1 t

v - . v ¢_ .
U3 ‘ Ms. Shraddha Srivastavzt, 1.d. JMl-‘C 09 09-l0 2026

ill/o l"l' 62/25, Second Floor. Kulkaji Iixtensiun, Kulkaji, New Delhi
09 FSh. Anltur Panghal, Ld. JMFC 0': 10 l0 2026

‘Ill/o Flat No l=.~B03, Parker VRC White Lily Apartments, (}.'l'. Road, Near ‘l'au
1 Devi La! Park, Sector-08, Sonipat, llaryana 131001 ,

i 289

02
(cart-tt)

' 336A

10 ..Vls. SI'tn:t:i Sarttsv.rat,1.d. JMFC -03 11- to 2025 292
It/o H3, Pot-.1-total), Mayor Vihar, Phase ll, Delhi H0091 (Sunday)

Y3 Sh. Artltit Kilfiifl Singh, l.d. .I.Vll-‘C 08 Y2 I0 7.026
ll/u 2‘/4, 3rtl l"iuur, Jai lJurga Apartments. Tatgure Purl-t, Delhi H0009 Iii ‘:0 2026

11 Ms. Sitazadi llalirrta Sadiya, ta. .l.Vll*(Z 01, :4 :0 2026
R/o KM ‘/3-I802, Jaypee Kosmos, Jaypee Wish Town, lb 10 2026

Piehind Gulshan 129 Mall) Noida'20‘l30/l

30

i 341

i 111 t Ms. lleeplktt oayat Shokeen, t.<t.m1=c: t Mahila Court,0Ii) i 15- 102026 ‘ '
‘,0/o W21.-10, A-2, Block, /lsalatpur Village, Janaltpurl, New Delhi '-H0058 ' 1'1 ‘l0-2026

1" : .\1ls.(Ihl‘tavi Ilansitl, l.d. .I.Vll-‘C (Mahiia Court O4) - 18-l0-‘@026
R/o l-lat .\'o. A-23, Sal-(ct Court's Residential Complex New Delhi H0085 (Sunday)

A 1:» lava. Alisha .t~.tm.t.a. JM1-‘C (Digital min: Court) 1940-2026 '0 l_02
[R/o 283, 2nd Floor, Flat .\'o.b,Residential Gagan Vihar, New Delhi 51 (Mahashtami)

I 245

t 252

ta iMs. ilenu,l.d..lMl=C-10 e 20-to-2026 = 345
1 R/o ll I04, Judicial Residential Complex, St:ctor~26, Rohini Delhi (|;u55c}“-d) -
. 21-l0-2026
E (localIlolidtty]

W lstt. (iaurav L'jjwal,I.d.JM1-'CI(Nlt'\rt)01 22 to 202:» 03
p 11/0 335, SF5 Flats, Multherjer: Xagar, Deihi ‘H0009 23 l0 2026 (CEA I)

13 :Ms. Shcetai Rani, l.d. J.\'1l-‘(Z-12 24 10 2026
;R/o I4 306, 3rd I-’loor, Greenfield Colony, I-‘aridabad. llztryana 121010

l9 iMs. Nandini Sharrntl, l.t.l. JMI-"(I 06, 25 lo 20213
‘ R/o l'l3, llztrgohind I-Znelave, Near Kailasl: lleepalt Hospital, Anand Vihar (Sunday)
Delhi 110097. V

T ts:

355

20 Ms. Jyoti .‘§llll1,i.Li.J:“i:C(.\I1ili'l-iia Court on 26r10~2026 358
. R/0 I-‘lat No. 0 2/200, Delhi Administration I-‘lets, Shalimar llagh, Delhi ‘ (Mfli1i!_Ti_Si1i I
' ytgggg Valmtkfs i
1 Birthday)

21 ‘Ms :\namil<a,l.d .IMl’(‘(Mi1hi|=I(?vllfl or») 1‘/"WW-6 3"‘?
i R/o I-‘lat No. 106., 'l'ype-‘IV, First; Floor, KKO Judicial Residential 28 10 2026 I ‘
t Complex, Shahdara, Delhi 110032 '
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lloliday Room 3.
l No. ‘
‘I03?

days I
st-Itatttttay ti-tam, tn. JMT"C(I\'l .\t-1 t;:t) V 29 to 2025 cm H
R/0 I-‘lat No. 101, llimvarsha Aparz-rte:-.1 I11 l-Lxtension. Delh: 110092 _ 30 10 2026 I . ( - 3 '

Ms. Moltsha llains,l.d.JM1-‘C tt at to 2026 I lfvfi
R/o 20'/2, Delhi Adminisuationljazt <-.:at>t liaghllclhi 5 llugafi
REMARKS :

On holiday the Duty Magistrate of the day shall also deal with all the challans of trafllc/Sl‘A/Impounded Vehicle
pertaining to Darya Ganj, l-(amla Marltec, Model Town 8: Paschim Vihar traffic circles.

When any working day is declared :1 ho.iday, the Duty MBgts‘.'.".'t‘ .'"t that day will be deemed as Duty Magistrate for
whole day without any further orde-

Dury Magisterate shall hold cote?" on Sundays, Second Saturdays and Holidays etc. in Room Numbers
mentioned against their narnm.

It is impressed upon all the Judiciai Magistrate 1-'lrst Class, West District, Delhi to remain available in their court and
to perform their judicial work till .1 p..-n.,:ncluding deciding remand and hail applicationand signing of orders passed
on the day, as also on wan-ants, for c.~ta mplc, release warrants, remand wan-ants etc., and not to leave such work for
the Duty Magistrate of that day.(Re.'crent‘e No. 1956 2008/CMM/West//tl)D/DR/201'l dated 05 06-2014)

in case any Magistrate has to ieate court before 5 pm due to unavoidable reasons he/she shall intimate the
undersigned and the Duty Magistrate of zhe day of the said reasons before leaving the court. In absence of any such
intimation, the Duty Magistmte woe-:d perform the work of the Sf-ltd Presiding Officer only after taking a written
report from the Reader / Ahltnad o’ rhe said Court about the non availability of the Presiding Officer, which
shall thereafter be sent to the undo.-<'t;:~e<J(lleference No.I9:6/2003/CMM/West/ADD/Dll/2014 dated 05> 06 2014).

It is clarified that on working days, 1: . :r.r llail applications 8» Superdari Applications shall have to be heard
by the conccmed court.

All the l.d. Judicial Magistrate I-‘irs: Class. West Distrct, Delhi shall comply the directions received from time to time
regarding disposal of the work from |tun'ble High Court of l)clhi, New Delhi and from l.d. Principal District 8:
Sessions Judge (West), Delhi.

'l‘he l.d. Judicial Magistctate l-‘irst (IIns.~_ West District, Delhi deputed for duty and the staff of their courts wlto will
work on Holidays will he entitled :o avail Special Casual leave [Compensatory leave) in lieu of the duty
perfomted on such day (s) as per .-eles. The Special Casual leave (Compensatory leave) of the Judicial
Magistrate l-'lrst Class, West District, Deilt; shall be routed through and after verification by undersigned. The Judicial
Magistrate I-‘irst Class, West District, !Jc'.l~.: while forwarding the application of the staff for grant of such Special
Casual l.cave (Compensatory) shall verzfy that the official concerned had actually worked on a particular date. it

In case of emergency the Duty Magit: '2:'t' ~ not avaifanlc due to some :nevitalJle reasons he/she will send a formal
request two days in advance for Cita.".,t;C c: tfuty alongwith the written consent/willingness ofthe officer agreeing to
perform duty in his/her place. to the o:‘:'Eu- ofthe undersigned .

‘the Duty Magistrate ofthe day shali rrpon at Video Conferencing Ronrn latest by 12:30 noon and shall dispose off
the work as per directions issued by the tron (LVIM Delhi contained in the office order No.8340 80/MM/CMM/2008
dated 28-0'! 2008.

The Judicial Officer who are dcpured as lJ'..':y Magistrate, ifsurnrnoned for the day, of such day of duty to appear as
witness in a court located in coon complex outer than the place of posting will send a formal request in advance to
the court where he/she has to appear as .1 witness for his/her exemption from court attendance for that date, he /she
may do so in the forcnoon session, under l!'1lilT13llOTl to the undersigned. (lief: standing order issued by the id.
District Judgel 8t Sessions Judge, Delhi t-':deo NO. 42.134 684/DM/Caz. Dated 25 10-1999.)

In case, ifany inforrrtation regarding lneces: U/s 196 llharatiya Nagarik Sumksha Sanhlta~2023 is received
between 10.00 A..Vl to 5.00 P..Vl. on 2: \\'O.'i\;l’lg day, the same -.Z..tZI 2.: moved before the undersigned for marking
it funher.

lt is clarified that on working day. 1:’ :1.--_t '.-:<.t;est information ts received by the Duty Magisterate after 0o:00 l’.M.
till 9.59 A.M. on the immediate s'.;t': ct-dag day, then the same shaii lie deemed to be marked to the
concerned Duty Magistrate of the day, t~.~t.= srtz-til proceed to conduct the inquest proceedings and no formal marking
of such Inquest by Lhe undersigned snail ac required.

If any inquest infotrnation is received by :.".c Duty Magistrate on holiday, then the same shall be deemed to be
marked to the Duty Magisterate of the day. who shall proceed to oonduet the inquest proceedings and no forrnai
marking of such Inquest shall he required.

In case of transfer of any Judicial Offitc-. 1:: -tewly posted Jud‘. Z‘2’.'icer shall work as Duty Magistrate an place of
hi5/her predecessor Judicial Officer.

s t _i'l_AllA-/\‘/I7\TJ)' '*
ChiefJudicial Magistrate

West District, Delhi

._. ._ ..._. _-  ._....._. 2-___i__ ,_ __
, -. ___ ._



(.ony forwarded for infon-nation and n:":::<\<r-!*y anion l0:
OI. lhc Hon'ble Registrar General, iligh Cour: of Delhi. New Delhi

fhrough l.d. Principal |)isir'ic: 8: Sessions Judge. (West),l)elhi
02. The l.d. Principal Difilfitfl 8~ Sessions Judge. (1 £0). Delhi
03. 1'he|.r.l. Id. Principal l)isl1’l(.‘l 8: Sessions Judge, (Wen), Delhi
04. 'lhe Ld. Principal Dislrici 8: Sen-aions Judge all dislriei Delhi/.\'e
0.5. 'l‘hc l.d. officer lnchargc, l’onl Car, ‘l'is Ila‘/.ari Courts, Delhi
06. 'I'he l.d. Clivls, all District, Delhi/.\lew Delhi,
O7. 'I'hc Ld. ACJM 8: all Lil. Judicial Magisimle l-'irs1 Class, WCSI Di
08. 'lhc Direeior of Pl'O$CCI.l!i0n, 'l'is Hazari Courls. Delhi.
09. 'lhe Commissioner ol'l'elice, Delhi
10. The I G (Prison), Tihar Jail, Delhi/.\lew Delhi.
11. The Secretary, Bar Association. 'l'Es llazari (Zouns, Delhi
12. The Supdi. Jail, New Delhi/Lock Up lncharge, ‘I15 1 iazari Court
13. law Officer, Tihar Jail, Delhi/New Delhi.
14. For Uploading on ceniraiized web-site through |.:\Yl-'.RS
lb. 'lhe Video Conferencing, R. No. 211, ‘l'is Hazari Couns, Delhi.
'16. ‘the Care ‘inking Branch, (i lq) 81 Wes: lis Ilazari (Ieurls, Delhi
1‘/. Reader l0 the coun of undersigned.
I8. '|'he Cash Branch, west Dislrici, 'l'is ilazari Courts, Delhi.
I9. P510 l.d. Principal Disu-iei and Sessions Judge(WeslJ IJiSl.J'iCl.
20. Officc file
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sirici, 'l'is Hazari Courts, Delhi.

‘ ' l'Judiei:= isrraie
CS1. Disuici, Delhi
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